


BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE _ CHENNAI

Appeal No. 79 of 2022 (SZ)

In the matter of:

Tumkunta Narsa Reddy & Ors ...... Appellants (S)

Versus

SEIAA, Telangana and others . Respondent(S)

MOST RESPECTFULLY SHOWETH :-

I, Sh. Tarun kathula, working as Director/Scientist 'F' in the Ministry of

Environment, Forest and Climate Change (MoEF&CC) having office at Hyderabad,

Telangana State, do hereby solemnly affirm and state as under

1. That I, in the capacity of Director/Scientist'F'in the MoEF&CC, I am fully

conversant with facts of the case and competent to swear this affidavit on behalf of

the MoEF&CC

2. That the present appeal has been filed against the grant of Environmental

Clearance (EC) dated 29.07 .2022 by the State Environment Impact Assessment

Authority (SEIAA), Telangana to the Respondent No.3 i.e., Telangana State

Industrial Infrastructure Corporation Ltd (TSIIC) for setting up of Industrial

Park/Estate at Wargal Mandal, Siddipet District, Telangana. It was also alleged by

the appellant that the SEIAA has failed to understand that the project is an

establishment of Industrial Park, which falls under the Category A of Item 7(c)

"lndustrial Estate/Park/Complex of the schedule to the Environm Impact

Tarun Kathi-ria
Director/Scientist,F, (C)

lntegrated Reglonal Offrce,
Ministry of Environment Forest and Climate Chanoe
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Assessment (EIA) Notification, 2006. However, in the instant matter, SEIAA has

appraised project under the wrong category i.e., Bl of Item 8(b) "Township and

area Development of the schedule to the EIA Notification, 2006

3. That the instant application has been filed by the appellant with the following

prayer:

"a. Set aside the EC dated 29.07.2022 issued by the SEIAA Telangana.

b. Direct the Respondent No.2 i.e. MoEF to initiate action against the

consultant for the intentional suppression offacts and plagiarism."

4. That on the above allegation, this Answering Respondent (i.e.MoEF&CC) had

requested the Regional Office, Hyderabad to conduct a site inspection of the

project in question w.r.t the area of land acquired for the aforesaid project.

Accordingly, the site inspection was conducted on 25.04.2023. Based on the

findings of the IRO, Hyderabad, affidavit was filed before the Hon'ble Tribunal.

5. That on the basis of the affidavit filed by the answering respondent (Ministry),

the Hon'ble Tribunal vide its order dated 17.10.2023 has directed the Answering

respondent to take appropriate action w.r.t the violation or concealment of facts

committed by the Project Proponent (PP). In compliance to the aforesaid direction,

Show Cause notices were issued on 01.11.2023 to EIA Consultant ll4/s Sri Sai

Manasa Nature Tech Pvt. Ltd. and M/s Telangana State Industrial Infrastructure

Corporation Ltd. (TSIIC) for Special Food Processing Park under section 5 of the

EP (Act), 1986 respectively. Accordingly, replies dated 28. 1 1 .2023 and 1 5.04.2024

Tarun Kathula
. Director/Scientist'F, (C)

.. lntegrated Regionat Ofiice,
Ministry of Environment Forest and Climate Change
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had received frorn TSIIC and EIA Consultant respectively.
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6. That, agarn a letter dated 26.04.2024 was issued to the RO, Hyderabad for

further crosschecking and veriffing the facts provided by PP and EIA Consultant.

Accordingly, again the inspection was conducted on 11 .07.2024 by the Regional

office, Hyderabad. The following observation and conclusion are made during the

site visit

"Observotion: i. As per two notifications of the Government of Telangana

dated 22.07.2021 and 08.12.2021 the proposed land acquisition was fo, o

Special Food Processing Zone (SFPZ)/lndustrial Park for an area of total

523.93.3 ha, comprising 393.3 ha in Wargal village and 131.07 ha in

Mulugu.

ii. PP's reply to the show couse notice letter dated 28.11.2023, issued by

MoEFCC, provides the details of the land handed over to the TSIIC in all

theSy. Nos 845, 1209, 1266, 1495, 1510 (Wargal), and 557 (Mulugu) inthe

frr* of 'Panchanqmes,'.The copies of Panchanomas provided by PP.

However, Panchanamas is a continuous process till the complete land is

handed over to the PP as notified in the above-mentioned notifications.

iii. During the site visit, it was also observed that no forest land was

involved in the project site.

tv. PP, in reply to the show cause notice, claims these are two dffirent

projects, as the notifications ere given separately and should be treated as

separate projects. The area of l4/argalvillage is only 393.3 ha, and 131.07

in Mulugu village, so each project, if considered independently, is below 500

ha. However, the notification of Wargal is meant for the Industrial Park,

and the notffication of Mulugu villages is intended fo, the Special Food

Processtng Zone (SFPZ), which are adjacent to each other and PP has

obtained EC dated 02.07.2022 for establishing SFPZ in two Sy.l,{os of
Wargal Village out of 5 ,Sy.I/os. Therefore, the project is considered as one

project.

Upon examintng the EIA Consultant's reply to MoEFCC show cause notice,

Tarun Kathula
Director/Scientist,F, (C)

lntegrated Regional Offlce,
tu4inistry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana-500 004-
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it was observed that the EIA Consultant supported PP in the environmental

clearance processfor Wargal village Sy.nos 1495 and l5l0for an area of

188.65 ho. After detailed deliberations held in the State Level Expert

Appraisal Committee (SEAC) and State Level Environment Impact

Assessment Authority (SEIAA), EC was granted to PP under Category 8(b)

of the EIA 2006 notification, which indicates "township and areo

development."

vi. It is also observed in the EIA Consultant's reply to MoEFCC that

SEAC/SEIAA issued ToR under the 7 (c) category with an area of extent

188.65 Ha. Later, SEAC directed TSIIC to withdraw the ToRfrom the 7 (c)

category and to process the EIA Notification under 8 (b) in 2006. An

undertaking was given by TSIIC stoting that there are no category A and B

units in the project qreo.. Thus, SEIAA considered said project under 8(b)

Township and area development' and deliberate discussions and granted

ECDuring the inspection held last year in April 2023, PP could not complete

the boundary demarcation (panchanama) for the remaining Sy. No in

l4/argal and Mulugu. However, PP has now provided the details of

demarcqted boundaries on the ground in the remaining Sy.nos 845, 1209,

1266 in Wargal, and 557 in Mulugu qs per the Panchonamas land handed

over to TSIIC and also provided the details of lands deducted in six survey

numbers which TSIIC does not require such as schools, high-tension

wirelines, main roads, irrigation canals, sports areqs, temples, village

habitation, etc.

Concl on: PP intended to set up a "Special Food Processing Zone" in

both Wargal and Mulugu villages, and the conclusion concerning the area

(size) of the project ts as follows:

"As per the panchanqmo shared by PP in reply to the show cause notice, the

total land handed over to TSIIC by the Government of Telangana in all six

dy. //os (845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below

500 ha). This is almost identical to the KML file provided by PP on 3rd July

2024 (with a deviation of + l7 ha), which is less than 500 ha. However, PP

(TSIIC) deducted the land meant for schools, high-tension wirelines, main

Tarun Kathula
Director/Scientist,F' (C)

lntegrated Regional Office,
Ministry of Environment Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana-500 004
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roads, irrigation canals, sports areas, temples, village habitation, etc., while

revising the KML file. Officially, PP is still the owner of that land as per the

inittal notifications dated 22.07.2021 and 08.12.2021, which accounts for a

total area of 523.93 ha as PP could not provide any documentary evidence

or notifications revising the areas (size) of land holding in Wargal and

Mulugu vtllages.

Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5 (vi)

and (vii) above, PP has already given an undertaking to SEIAA that there

are no category A and B units in the project. Therefore, the project is

automatically treated as a B I category, which has to be apprised under I (b)

'Township and area development.' As per the EIA Notification, 2006, f the

area is less than 500 ha but contains a building and construction project >

20,000 sq.m. and/or a development qrea more than 50 ha, it will be treated

as an activity listed at serial no. I (a) or 8(b), as the case may be. The

proponent stated that the project under question rs a Special Food

Processing Park that does not house any cotegory A or B type of industries.

Accordingly, SEIAA considered the aforesaid project under the 8(b)

category."

A copy of Inspection Report is snnexed us Annexure-R/I.

7. It is submitted that the present affidavit may kindly be taken on record and into

consideration and the Hon'ble Tribunal may pass appropriate Order(s), direction(s)

as deemed fit and proper under the facts and circumstances of the present case

8. That other/ancillary issues raised in the application under reply do not pertain to

the answering respondent. The Answering Respondent seeks leave to make

additional submissions, if required, during the course of the proceedings

\

DEPONENT

Tarun Kathula
Director/Scientist,F' (C)

lntegrated Regional Office,
lVinislry of Environment Forest and Climate Change

Aranya thavan, Hyderabad, Telangana-500 004.
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VERIFICATION

Verified at Hyderabad on 20tt' day of August,2024 that the contents of the above

affidavit are correct to my knowledge and belief based on official records and

nothing material has been concealed therefrom.

\

DEPONENT

Tarun Kathula
Director/Scientist'F' (C)

lntegrated Regional Office'
['1inistry of Environmenl Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana-500 004.
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SITE INSPECTION REPORT OF SUB-OFFICE, MOEFCC, HYDERABAD, 

CONCERNING APPEAL NO. 79 OF 2022, TITLED TUMKUNTA NARSA REDDY 

AND ORS. VS. SEIAA, TELANGANA, IS PENDING BEFORE THE HON’BLE NGT 

SZ, CHENNAI, CONDUCTED ON 11th JULY 2024 

  

Ministry of Environment, Forest and Climate Change (MoEFCC) letter No. F.No. IA3-

3/146/2016-IA. III dated 26th April 2024, enclosing the Telangana State Industrial 

Infrastructure Corporation (TSIIC/Project Proponent (PP) letter dated 28.11.2023 (Annexure 

1), which is a reply to the MoEFCC show cause notice dated 01.11.2023 (Annexure 2) and 

M/s Sri Sai Manasa Nature Tech Pvt Ltd (EIA Consultant) letter dated 29.11.2023 and 

15.04.2024 addressed to MoEFCC (Annexure 3), which is a reply to MoEFCC show cause 

notice dated 01.11.2023 (Annexure 4), has been sent to the MoEFCC Sub-Office, Telangana, 

and requested to cross-check and verify the facts concerning the area (size) of the project in 

question. Earlier, the Sub-Office of MoEFCC in Hyderabad conducted a Site Inspection on 

28.04.2023 (Annexure 5), based on which MoEFCC issued show-cause notices to PP and the 

Environment Consultant.  

 

2. To cross-check and verify the facts concerning the area (size) of the project in 

question, PP was asked to provide the latest KML files during the site inspection held on 14th 

May 2024. PP has delayed giving a revised KML file due to General Elections and Election 

Duty for the State Government Employees. However, PP provided the latest KML file on 3rd 

July 2024.  

 

3. Meanwhile, the Ld Advocate Counsel to MoEFCC has requested a report on ongoing 

works by 15th July 2024 and a file affidavit by the next hearing date on 1st August 2024. 

Therefore, a site inspection was conducted on 11th July 2024, and ongoing works were 

reported to Hon’ble NGT (SZ) through the Ld Advocate Counsel. (Annexure 6). 

 

4. During the inspection, it was also found that out of 120 units in Survey No. 1495 and 

1510 (Wargal), where SEIAA has granted EC, around 35 units were allocated to various 

firms/industries by PP, of which the following five allocated firms are undergoing 

construction activity as below:  

i. Plot no. 1 Mahadev Agro Mills Pvt Ltd.  

ii. Plot no .91, 92, 93/2,98,100/2 - Sri Ramanjaneya Agro-industries  

iii. Plot no. 94, 95, 96, 97 M/s Rajendra feeds  
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iv. Plot no.120 M/s Minali medicinal plants  

v. Plot no. 51 & 52 RMJ Veritable products 

 

5.       Based on the site inspection held on 11th July 2024 and upon examining the reply of 

TSIIC and EIA Consultant on the area (size) of the “Special Food Processing Zone” (SFPZ), 

the following observations are made: 

 

i. As per two notifications of the Government of Telangana dated  22.07.2021 (for 

Wargal village at Annexure 7) and 08.12.2021 (for Mulugu village at Annexure 8), 

the proposed land acquisition was for a Special Food Processing Zone 

(SFPZ)/Industrial Park for an area of total 523.93.3 ha, comprising 393.3 ha in Wargal 

village and 131.07 ha in Mulugu. 

 

ii. PP's reply to the show cause notice letter dated 28.11.2023, issued by MoEFCC, 

provides the details of the land handed over to the TSIIC in all the Sy. Nos 845, 1209, 

1266, 1495, 1510 (Wargal), and 557 (Mulugu) in the form of ‘Panchanamas,’ as 

indicated in the table on Page 3 (Annexure 1); the copies of Panchanamas provided 

by PP are placed for record at Annexures 9 and 10. However, Panchanamas is a 

continuous process till the complete land is handed over to the PP as notified in the 

above-mentioned notifications. 

 

iii. During the site visit, it was also observed that no forest land was involved in the project 

site. 

 

iv. PP, in reply to the show cause notice, claims these are two different projects, as the 

notifications are given separately and should be treated as separate projects. The area 

of Wargal village is only 393.3 ha, and 131.07 in Mulugu village, so each project, if 

considered independently, is below 500 ha. However, the notification of Wargal is 

meant for the Industrial Park, and the notification of Mulugu villages is intended for 

the Special Food Processing Zone (SFPZ), which are adjacent to each other and PP 

has obtained EC dated 2nd July 2022 for establishing SFPZ in two Sy.Nos of Wargal 

Village out of 5 Sy.Nos. Therefore, the project is considered as one project.  
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v. Upon examining the EIA Consultant's reply to MoEFCC show cause notice, it was 

observed that the EIA Consultant supported PP in the environmental clearance process 

for Wargal village Sy.nos 1495 and 1510 for an area of 188.65 ha. After detailed 

deliberations held in the State Level Expert Appraisal Committee (SEAC) and State 

Level Environment Impact Assessment Authority (SEIAA), EC was granted to PP 

under Category 8(b) of the EIA 2006 notification, which indicates “township and area 

development.” A copy of the EC dated 2nd July 2022 is in Annexure 11. 

 

vi. It is also observed in the EIA Consultant's reply to MoEFCC that SEAC/SEIAA issued 

ToR under the 7 (c) category with an area of extent 188.65 Ha. Later, SEAC directed 

TSIIC to withdraw the ToR from the 7 (c) category and to process the EIA Notification 

under 8 (b) in 2006. An undertaking was given by TSIIC stating that there are no 

category A and B units in the project area (Annexure 12). Thus, SEIAA considered 

said project under 8(b) Township and area development’ and deliberate discussions 

and granted EC.  

 

vii. The details of Schedule 7 (c) and 8 (b) mentioned in EIA Notification 2006 are as 

below: 
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viii. During the inspection held last year in April 2023, PP could not complete the boundary 

demarcation (panchanama) for the remaining Sy. No in Wargal and Mulugu. However, 

PP has now provided the details of demarcated boundaries on the ground in the 

remaining Sy.nos 845, 1209, 1266 in Wargal, and 557 in Mulugu as per the 

Panchanamas land handed over to TSIIC and also provided the details of lands 

deducted in six survey numbers which TSIIC does not require such as schools, high-

tension wirelines, main roads, irrigation canals, sports areas, temples, village 

habitation, etc., placed in Annexure 13. 

 

6. The Survey No wise land deductions in Wargal and Mulugu Villages in Siddipet 

District, observed on the ground during the inspection held on 11th July 2024, are given below: 

 

i. Deductions of land areas reported in Survey No. 845, Wargal: Panchyati Road 

Wargal to Gowraram, Rajiv Rahadhari Warangal; Haldi irrigation project, 

Sangareddy irrigation canal, Sports area (crida pranganam), Park and HT Line 

totaling 7.81 Ha. 

 

 

Haldi and Sangareddy irrigation canal in Sy No. 845. 
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Village park (palliprakruti vanam) in Sy.No. 845 

 

 

 
 

Encroached areas at village park  

11



 

Page 6 of 13 

 

 

Creda Pranganam in Sy.No 845  

 

ii. Deductions of land areas reported in Survey No. 1209, Wargal: Rajiv 

Rahadhari to Wargal, Navodaya School, Haldi Irrigation Canal and Sangareddy 

Canal, Wargal Road to Avusulopally Panchayati Road, Thanda (Houses), Grama 

Panchayati Office Building, Sports (Crida praganam) and Panchyati land observed 

to be reserved for Batakamma festival totaling reduction of 30.01 Ha area. 

 

         
 

Navodaya School at Sy.No. 1209  
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 Grama Panchyati Building in Sy.No. 1209  

 

 

Tanda village in sy. no. 1209  

 

 

iii. Deductions of land areas reported in Survey No. 1266, Wargal: Sangareddy 

Reddy Canal; Wargal-Mulugu Panchayati Road, Govt Land and Ayyavari Kunta 

(water body) totaling a reduction of 7.02 Ha area.  
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Ayyavari Kunta water body area dried in 1266  

 

iv. Deductions of land areas reported in Survey Nos. 1495 and 1510, Wargal: HT 

lines, Existing Panchyati Roads, Sangareeddy Canal, Water Body, Sports (Crida 

pranayam), graveyards, and others, totaling an area reduction of 11.41 ha. 

 

HT Lines in Sy. No. 1495 
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Sangareddy Canal in Sy.No. 1495  

 

 

Creda Pranganam in Sy.No. 1510   
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 The water body area dried in Sy.No. 1495 not owned by TSIIC  

 

v. Deduction of land areas reported in Survey No. 557, Mulugu: Kunta, Private 

Land, Temple totaling 6.68 ha. 

 

 

 Kunta (waterbody area dried) in Sy.No. 557 
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Temple area in Sy.No. 557 

 

7. The latest KML photograph file showing the survey numbers after deducting the lands 

that are not owned or acquired or cannot be acquired by TSIIC are as follows: 
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8. The comparative table on the area (size) as per the latest KML file deducting the areas 

that are not under the purview of PP (Annexure 12) as provided by PP (TSIIC) is as below:  

Villages/ 

 (Sy.No) 

Notificati

on (Ha) 

for 

proposal 

of land 

acquisitio

n  

KML 

file in 

Ha 

(April 

2023)  

Area as 

per 

Panchana

ms given 

to TSIIC 

in Ha 

Nov 2023  

KML 

file  

(July 

2024) 

(Ha) 

Differenc

es in 

KML 

(Ha) files 

of April 

2023 and 

July 2024 

Land 

Deducti

ons 

reported 

(July 

2024) 

Ha 

Deviatio

n on the 

KML 

vs. 

ground 

area in 

Ha 

A B C D E F [E-C] G H [F-G] 

Wargal (845) 46.22 49.3 40.16 40.32 8.98  7.81 +1.17  

Wargal (1209) 100.5 109 70.84 69.68 39.32 30.01 +9.31 

Wargal (1266) 0* 47.3 36.96 37.08 10.22 7.02 +3.2 

Wargal (1495) 123.06 71.6 66.89 66.85 4.75  

11.41 

 

-0.06 
Wargal (1510) 123.08 117 110.19 110.40 6.60 

Mulugu (557)# 131.07 136 125.08 125.13 10.87 6.68 + 4.19 

Total 523.93 530.2 450.12  449.46 80.74 62.93 17.81 

*PP has not provided the notification for land acquisition for Sy.No. 1266 in Wargal Village.  

# Even though survey no. 127 was mentioned in the notification for land acquisition in Mulugu village, no land 

was acquired.  

 

9. Conclusion: PP intended to set up a “Special Food Processing Zone” in both Wargal 

and Mulugu villages, and the conclusion concerning the area (size) of the project is as 

follows:  

As per the panchanama shared by PP in reply to the show cause notice, the total 

land handed over to TSIIC by the Government of Telangana in all six Sy. Nos 

(845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below 500 ha). This is 

almost identical to the KML file provided by PP on 3rd July 2024 (with a deviation 

of + 17 ha), which is less than 500 ha. However, PP (TSIIC) deducted the land 

meant for schools, high-tension wirelines, main roads, irrigation canals, sports 

areas, temples, village habitation, etc., while revising the KML file. Officially, PP 

is still the owner of that land as per the initial notifications dated 22.07.2021 and 

08.12.2021, which accounts for a total area of 523.93 ha as PP could not provide 

any documentary evidence or notifications revising the areas (size) of land holding 

in Wargal and Mulugu villages. 
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Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5 (vi) and 

(vii) above, PP has already given an undertaking to SEIAA that there are no 

category A and B units in the project. Therefore, the project is automatically treated 

as a B1 category, which has to be apprised under 8 (b) ‘Township and area 

development.’ As per the EIA Notification, 2006, if the area is less than 500 ha but 

contains a building and construction project > 20,000 sq.m. and/or a development 

area more than 50 ha, it will be treated as an activity listed at serial no. 8 (a) or 

8(b), as the case may be. The proponent stated that the project under question is a 

Special Food Processing Park that does not house any category A or B type of 

industries. Accordingly, SEIAA considered the aforesaid project under the 

8(b) category. 

 

*** 
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Telangana State lndustrial lnfrastructr. , lorporation Ltd.,
(A Government of Telangana Underta, ,g)

To
The Additional Director & Member Secretary (lnfra-2)
Ministry of Environment, Forest and Climate Change
Government of India,
(lA.lll-Division), lndira Parayavaran Bhawan,
Jor Bagh, Aliganj, New Delhi-'110 003.

"t#'

Sub: Reply to the Show Cause Notice under section 5 of Environment
(Protection), .\ct, 1986 - Environrnental Clearance for "special Food
Processing Park" Wargal (V), Srddipet (Dist), Telangana by M/s.
Telangana State lnduskial lr&a.structure Corporation (TSllC)-
Com m unicated-Reg.

Ref: F. No.lA3-3115l2023,lA.lll (Comp No. 2A4829) received from IVIoEF&CC

Sir,

I invite kind attention to the subiect and reference cited

A show cause notice is issued on the case filed before the Hon'ble NGT

Chennai vlde Appeal No.79 of 2022 (SZ) by the lvt/s Tumkunta Narsa Reddy Vs SETAA

Telangana & others. The main allegation of applicant is that the SEIAA Telangana has

failed to understand that the project is for the Establishment of lndustrial Park which

falls under category A cf ltem No.7 (c) lndustrial Estate/Park/Com plex of Schedule to

the EIA Notification 2006. However, SEAC and $EIAA have considered the project

under category B of item No. 8 (b) Township anl Area Development of the Schedule to

the EIA Notification 2006.

As per the EIA notiflcation dated:14.09.2006 in Schedule (List of projects or

activities requiring prior Environmental Clearance) conditions if any: it is clearly

mentioned that

'1. lndustrial Estate of area below 500 Ha and not houstng any industry of

Category'A'or'B' does not require clearance.

2. lf the area is less than 500 Ha but contains building and construction

projects > 20,000 Sq. mts., and or development area more than 50 ha it will

Contd2...

Regd.,:Sipg : "Parisrama Bhavanam", 6th Floor, Basheerbagh, Hyderet ad - 500 004, Telangana, lndia.' fbl+440-2323762s, 2323e290, Fax : +91-40-23240205, W;b ; r, ,vw.tsiic.telangana.g"ov.in 
'

CtN : U99000TG201 4SGC095514

Lr. No: EMP/TSllC/21lAppeal-WAG/2022-23, Date: 28.11.2023

Atrsre I
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be treated as activity listed at serial no. 8(a) or 8(b) in the Schedule,,, as the

case may be".

Since, the project is a Special Food Processing Park and does not house any

category A or B type of industries and the lndsutrial Park area is 466.17 Acres(188.65

Ha i.e. less than 500 Ha), it is considered under 8(b).

Accordingly, EC was granted by the SEIAA vide Letter No.

SItuTG/Ml5/7936312023 Daled 29-07 -2022 for development of Special Food

Processing Park at Wargal Village and Mandal, Siddipet District, Telangana State after

due appraisal.

However, a notice was issued under Section 5 of Environemnt (Protection) Act,

1986 stating that as per the inspection report submitted by MoEF&CC regional office,

Hyderabad the total land area is more than 500 Ha and asked for reply in this matter.ln

this regard, it is to submit that there is no flase or misleading information furnished as

alleged. The fact of the matter is as follows:

> The Land acquired in two separate Fevenue villages i.e. ('1) Wargal village

of Wargal Mandal and (2) Mulugu viliage of Mulugu Mandal of Siddipet

District.

> The TSIIC has filed the requisition with the Collector, Siddipet District vide

letter dt:28.01.2020 for acquisition of GovernmenVAssigned Land to an

extent cf Ac.972-05 gts which is below 500 Ha (i.e., in Sy.No.845 -

Ac.114-23gts, Sy.No,1209 - Ac.248-36 gts, Sy.No.1495-Ac.304-10 gts and

Sy No.15'1O-Ac.304-16 gts) situated at Wargal Village of Wargal Mandal of

Siddipet Diskict. (Copy enclosed as Annexure-l)

> The Government of Telangana lndustries & Commerce (lP & INF)

Department vide Memo No.1597/lP & INF lA2l2O21 Dated 22-07 -2021 has

issued orders in the public interest ',xempting the lndustrial Park from

the application of provision of chapter-ll and chapter-lll of Sec.10 A of

the Right to Fair Compensation and Transparency in Land Acquisition,

Contd3...
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Rehabilitation and Resettlement Act.2013 for the above extent i'e',

Ac.972-05 gts which is below 500 Ha (Copy enclosed as Annexure'll),

'i Accordingly, the Revenue Department initiated the acquisition of iand and

conducted the Negotiations with the Assignees and completed the Land

acquisition and handed over the possession of land only to an extent of

Ac.805-05 % gls (i.e., 325.79 Ha) situated at Wargal Village of Wargal

Mandal, as follows under cover of Panchanama.

'/z Gts (325.79 Ha) only as against the requisition of Acs 972-05 Gts and the

same has been proposed to develop the park separetly in two phases as the

above said lands are located in two different locations with a distance of nearly 2

Kms. The copies of panchanamas of above land parcels are enclosed as

Annexure - Ill.

proposed an extent of Ac.466-17 Gts (including existing roads and canals)

situated in Sy.No.1495 & '1510 of Wargal Village and,[\tlandal and filed an

application with SEAC for obtaining EC and the same has been issued by

SEIAA. Subsequently, CFE was obtained vide orders dated: 9-12-2022 from

TSPCB.

SI
No

Details Requisition of land Acquired and
possession handed

over

Remarks

Sy.No Extent
in Acrs

Ext.in Ha Extent in
Acrs

Extent
in ha

1 1 hase 845
(Acs 366- 1209
26 Gts 1266

114-23 46-22 99-25 40-16 The Phase
No.1 is away
nearly 2
Kms from
Phase No.2

a
L 248-36 100 50 175-06 70-84

9'1-35 36-96
J 2no Phase

(Acs 43B-
19 % Gts)

1 495 304-1 0 123-06 165-30 66-89
'1510 304-'16 123-09 272-29 % 110-19

Grand
Total

972-05 393-38 805-051/, 325-79

Contd4
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Subsequently, a separate requisition vicle tetter dt.i4.O6.2O2j was filed with the

Collector, Siddipet District for acquisitio,, )f another land parcel to an extent of

Ac.325-06 gts (131.54 Ha only) in Sy.Nc.557 situated at Mutugu village and

Mulugu Mandal of Siddipet District and the Revenue Department took up the

acquisitjon process and after conducting Negotiations with the Assignees,

acquired the land only to an extent of Ac.309-08 (125.08 Ha) and handed over

possession of land to the TSIIC under cover of Panchanama. (Copy of

Requisition and Panchanama are enclosed as Annexure - lV & V).

; Further, the land acquired in lVulugu Vittage of Ac 309-08 gts ( 125 08 Ha) as

against requisitaon of Ac 325-06 gts (131 .54 Ha) is being developed as another

lndustrial Park. Necessary Clearances are being obtained separately for

takingup develonment activity.

; The two lndustrial Parks at Wargal Vrr .,r, and Mulugu Village are completely

separate projects located in two different Revenue Villages & Mandals wrth a

gap of 3 Kltls. It can be seen that the extent of land .r either of the parks is less

than 500 Ha. ln fact even combined extent of the two lndustrial parks handed

over by the Revenue Department is also less than 500 Ha.

) As such the lands situated at 2 Industrial Parks cannot be clubbed and stated to '

be at one p ace.

The allegation that false or misleading information is given for obtaining EC

under I b is not true.

Therefore, consideri^g the above details a,rd facts, it is requested to drop the

contension of the reference '1'f cited.

TSIIC, the proponent shall provide any furthe rlarifrcation that may be sought in this

regard.

Encl: As Above

Yours faithfully,

%h',,'u
CHIEF ENGINEER

23



,1

I

t*
l+nn<zrz1z - J-

rltlrfiTS

TELANGAI{A STATE INDUSTRIAL IIFRASTRUCTURE CORPORATION LII/IITED
(An undortnklng of Governmcnt of Telangsna gtqte)

Iudustrlal Park,,.reeallEeUa
Hyderabad - 50O 055.

MADIIAVI.B
ZONAT MANAGER

Lr.No. O/MDCL.SD /Lnnd U 2020 Datet 2$ .oL.2024

ro
The District Collector,
Siddipet District.

Respected Sir,

sub:- TSIic Limited - Medchal-siddipet Zone - Siddipet District - Arquisition of 
-

Government/Assigned land to a total extent ofAcs' 972-OS Gts' in Parts of

Sy.Nos' 845 (Acs.i14-23 Gts,), 1209 (Acs.248-36 Gts'), 1495 (Acs'304-10

Gis.) & 1510 (Acs.304-16 Gts.i within the limits of wargal Village &_Mandal

for establishment oi Industriai park - Requisition under Telangana state
(Consent Award, Voluntary Acquisitioo and Lump-sum payments towards
Rehabilitation and Resettlement) Rules - 2017 - Submitted - Reg'

Refi i) Amendment Act.No. 2L !20L7 ..

2) G.O.Ms'No. 120, Revenue (JA & LA) Department, Dtd: 30'06'2017'

-o0o-

With reference to the subject cited above, TSIIC has identified Government Assigned
hnd to a total extent ofAcs. 972-05 Gts. in parts of Sy.Nos. 845 (Acs. 114-23 Gts.), 1209
(Acs. 248-36 Gts.), 1495 (Acs.304-10 Gts.) & Sy,No. 1510 (Acs.304-16 Gts.) of Wargal
Village and Mandal of Siddipet District and is suitable lor establishment of Indush-ial Park.
It is to further submit tha a the TSIIC will submit a report to the Govemment seeking
exemptioo &om application of tJre provision of Chapter-ll and Chapter-Ill of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Re-
setuement (Telangana Amendment) Act, 2016 (Act. 2i of 2017).

Further this office rvas permitted to hle requisition proposal with the District
Collector, Siddpet for acquisition of the subject land in Forma.t prescribed under Rule-s
Telaagana State Land Acquisition (Consent Atvard, Voluntary Acqusition and Lump-sum
payment towards Rehabilitation and Resettlement) Rules-2017 for establishment of
Indusrial Park vide reference 3d cited,

-_ In view of the above, I submit herewith a requisition in the format prescribed uoderNew L,A.Rules framed under G.O.Ms.No. tbO, Revenue (JA&LA) Department,Dtd 
^3!^,O!,29t7 . 

for acquioition of Government Assignecl land to a total e"ytent of
.s. 

s] 
1OS Gts, in parts of Sy.Nos. 84S (Acs. 114-23 CG.), 1209 (Acs. 248-36 Gts.), 1495(Acs.304-.10 cts.) & 15ro (Ac;,904-16 Gts,) orwargat vriiogu a Mandal of Sicrdipet iJistricr

ff^:::::"::9_l",ll{]9lt" under provieion of RuIe.5 rerlngana stare Land hcquisition
ruonsen! Award, yoluntary Acqusition and Lump-sr,u., payment towards Rehabilitaiion andP,esettlement) Rulee-20I7 for eitablishment of Iriau",r, iiIo.f..

Contd..2..
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It is requested to kindly arrangeto Process the acquisition of the above said land as

provided orra"l-prorrision of Telangana itut" t "ra 
Acquisition (Consent Award' Voluntary

n"qui.iI";';;l il*r-sum paym"rr ro.,I"IJ-" n"r,"ulit^tion and Resettlement) Rules-2017
(Amended A'ct.No. 2ti20tZ) atihe earliest.

Yours faithfully,

LLEncl: (Form-B, B (1) &, B (2) along u'ith its enclosures
and Sketches)

ZONAL MANAGER

Copy submitted to the Commissioner, Rehabilitation & Re-settlement, Telangana State,
Budha Bhavan, Hyderabad for kind information.
Copy submitted to the Vice Chairman and Managing Director, TSIIC Limited, Hyderabad for I _,favour of kind information.
cogy submitted to the Revenue Divisional officer, Gajwel Division, Siddipet District forfavour of kind information.
copy submitted to the chief General Manager (Lands), TSIIC Limited, Hyderabad for favourof kind information -- .-s"ev" ' vr

:."r?J".t" 
the Tahsildar, wargal Mandal, siddiper District for information and necessaqz

(}t Scannec with OKEN Scanner25
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FORM.B
(Sce rule-4(11i

Requisition for Land Al-quisltion

It is requested to acquire total extent of Acs 972-05 Gts of Government Assigned

land in Sy.No.845 (Acs. 114-23 Cts ), Sy'No' 1209 (Acs' 248-36 Gts')' Sy'No' 1495 (Acs'

304-10 Gts') and in Sy.No' 1510 {Acs' 304'16 6ts)of Wargal Village & Mandal of Siddipet

DisEict for establishment of Indirstrial Park and the details are furnished in Appendix

enclosed alonB rvith three copies of Combined sketch showing the lancls to be acquired' :t

is certified that the land to be acquired was demarcated on field and all further necessary

information and assistance will be provided on the 'late / time appointed / stipulated @

From:

MADHAVI,B
ZONAI, MANAGER, TSIIC Limitcd,
Medchal-Siddipet Zone.

To
Thc District Collector
Siddipet District.

you.

It is requested to acquire Iand as per provisions of Section 23 and 30A of the Right

toFairCompensationandTransparencyinLandAcquisition,Rehabilitationand
ResettlerEent Act, 2013 (Central Act No. 30 of 2Ol3) as amended by the Right to Fair

Compensatiori and Transparency in l,and Acquisition, Rehabilitation and Resettlement

flelangana Amendment) Act, 20 1 6 (Act No.2 1 of 20 17).

Requisite cost of acquisition including R & R rvilt be deposited in your office as and

when rcqulred.
{r

Copy to Commisoioner, LA and R & R, Hyderabad.

vou.s iaffirrr

R c qu i s i tio n i n g l-ge n cy
ZONAL ilIANAGER

M E D c hXLr*8 b h',?.,^ 
^, 
-

t p J EEDtna prr 'o--"'
MEDcHAL DtSTRtcr-Ido oqS

O s.anned wirh oxEN sr..n.r26
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AppcndixtoForm-B(1)

(i) Name ol the District

(ii) Name of the Project

(iii) Details of Land proposed for Acquisition I

(iv) Total area under Requisition (in acres )

(v) (b) If yes, reasons for inclusion

(v) (a) Are any religious strucfures
grave Yard or tomb etc ProPosed for
acquisition (Yes'/ No )

SIDDIPET

Dstablishment of Industrial Park

Acs. 972-05 Gts

-NO-

Not applicable

F

-_,r0t-4-
Requisitioulng Agency

AOI{Ai, .il{AIIIAGER
T.$.!.1,c. LrD.

lv1 EDC l-l.rr I--S i D D I FET 7 O t,i f
I P Ji:EDtMETLA

r..'l h: t)Ol t,.,1, C lSTRlCT.S00 OS.s-

Dxtent

(iv)

(ii i)

SurveY
No.

GtsAcs

Village

(i i)

ame of theName of the
Mandal

(i)

o'7114845

36248r209

103041495

163441,570

o59',12Total :

WargalWargal

O, Scann€d with O(EN Scanner
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AppendlxtoForm-B(2)

Certificade to be furnished along with the requisition

Name of the ProJech EstablishmenL of Iridustrial Park

(I) Certified that the project for which the land is sought to be acquired in Wargal

Vtuage & Mandal of Slddlpet Dtstrlct has been accorded administrativc approval

vide department letter No. VC&MD, TSIIC Ltd, H.vCerabad IOM No'

1/A3lWa I /I-ands/ for acqu isition under

the Act.

(2) The estimated cost of the project is of Rs. 2OO'OO Crores and nccessary budget has

been sanctioned and funds are available towards cost of Land acquisition and

R&R.

(3) The Department undertakes to pay the full amount in case of decree I award by the

Land Acquisition, Rehabilitation and Resettlement Authority/ High court/ supreme

Court as and when asked to do so by the Colleetor / District Collector'

r?rd>
RequlsitiouJog ag"o"y

zor!-A_L r!{ANAGER
T.s.t.t.c. LTD- ---

rYIE DC HAL.StDDt P ET zoNE
I P JEEDIMETLA

M EDCHAL DISTRICT.EOO OSS.

G1 Scanned with OXEN Scanner
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GoVERNMET{T OF TELANGAl.{A
INDUSTRIES tt COM|IERCE flP & INFJ DEPART/,IEHT

Mefis. No.159flP.qlN"FlAU2021 Dated, ??,07,2021 .

Su[::- lndustrr,ls and Cu,rlrner le Departrrrerrr . T!llC Ltcl. , Acquislt.ion of Govt.
Assignod [and- ,\cs.972.05 gts in Sy.Nu,845 (;\.cs. 114.2] gts), 1209 (Acs'

248.36 gtsl, 1495 [Acs, 304.10 gts) t 1510 (Acs. 304,16 gts) situated at
Wlrgat (V) & (lyl), Slddlpet District for rstablishment of lndustrial Park in

favour of TSIIC - Raquost for Exenlption of ti,e Project from the

opptication of provisions of Crrapter. l! [r lll under secilon 10A Act No.Zl
ol ?017 . Orders lssued.

Rel'l-1, The Right to Fair Cornpcnratlon and Transparency in Land Acquisrtion,

Rehabititation and Resettlemqnt (Telangana Amendme nti Act, 2016 tAct
t'lo.21i 2017).

z, from the vc tr l.iD, Tsllc t^td., Lr.t'lo.7l l /A3/v/argat/Lands/2008,
dr:11.05.2021.

&&&& '"

ln the reference 1't cilerl, the Rlght to Farr Compensat'L,, ;r,tcl Tratlsparertcy lrt

L,lnd Acquisilion, Rehabltltation and Resettlement Act ?-013 has been amended and

Irumerl ai the Rlghl lo Falr Compensation and Transparency irr Land Acqtristtion.

Rehabitilation atrcJ-Resetttentertl. (Tetangana Amendment) Act, 2016 (Acl No'21 /2017)

in its Apptication lo the Stale of Te(angana.

2 ln the roferenre Znc ciled, thar/ice Chairman [r Managrng t)lrectof, 'lelangana

5[afe lndustrf6l lnfrastructure Corporation Llmited (TSllC) has requested [o exempt

tlre lndustriat Park aL Wargal iV) h (/Vr), Slddlpet Dlstrlcl to an exten[ of Acs'972'05

fti tn Sy.tto.B45 (Acr. 114,i3 gti1, tiOb {Acs.24B.36 gts), 1495 (1cs.304.10 gts) tt

iSfO 1lls. 304.16 gts) of Gov-t.'Asslgnecl tarld lor acquisition o{ the tand from lhe

apptlcatlon of rhe 
-provisions of chapler ll and lll of the Rrc'rlAtrl{R. A:ll J0,i.Ji

,iiordance with the provlstons contalired ln Sectiorr i0A {d)&(el in C-hapt91 lll'A of the

nfgnt r; fitr Conrp*,isalto; and Transparency ln Land Acqulsitlon, Rehabltltatton and

Risetttement {Tetangana Arnerrrlment), 2016 (Act No'21 of 20'17)'

3, Aftef Carel-Ut examlnatiOn in the mllter and aftcr tnking lnro conslderatlon ol

ilre facts fhal, Land,fcqJisttion is very important for implementa[ion of fie lndustrlat

puirrii-wuriot lvl a f,rli iiAoipet Disirlci. The Goverrrment, In accotdance wlth the

Frovtsiofts cir,tui*d in Section 10A ({fr(e} in Chapter lll'A o{ lhe Right [o I'alr

lomfensatton and TranspareflCy in Lrnd'rfchgisltion, Rchabititatlon ilhd Resctllcmcnt

('letungana,,tmengnrenil, iOf O'{Act No.i.1 ,f 20"17), here,bV,_511npL tlre,lndustria-l

iru.f,'uiWitgat (Vl tr i,lti, SiUUipet District to an exLent of Acs"972.05 gl's in Sy'l'lo'845

{lcs tt+.zfB[;], 1Z09lAcs, Zir.:S Brs), 1495 (Acs. ]0a.10 gts) tr 1!10 (Acs. 104.16

gti) sf Govt. asstgned land ior aiqulsltlon of tand from rhe appycatlon of the

provislorts of Cttapter ll and lll 0f the RFC]'LA&RR A'ct, 2013 '

4,Accordingty,tholotlowtngNotificationshattbepubtisheointhcnext
extraordlnary issue oi lhe Telangane Cazelie.

NOTITtcATION

"ln accorriance wlth the provlsions contained in 5ec 10iA) of the Rlght to

Falr Cornpensation And Transparenc,v in Land Acquisition, Rehabititatlon pnd

Re$ettlement Act, Z01J in its appticutl6n io the st6te of Telnngana, the

Government have declded and aicordlngty hereby, ln the pubua lnterest'

exemp[ the lndustrlat Park al' \t]nrgat (v) & (#')' slddlpe-t .Dls[rlcl to 3n

exteni of Acs.972.05 gs in 5y,No,Ba5 (Acs. 114,73 gls), 1209 (Acs' Z4B'36

Et5). 1'l?5 (Acs l0{.10 gtt) tl 1510 (Acs. 104.16 gls) ot Govt. Asrigned land

ior'acqutsliion ol lanrl lrorn the apptication of Provlsion: of 
-the 

Chapter -ll

afid chaptEr .|il of ttre Act, lL ls atso certtfled Lhat Lhe ul,l. efforts have bgert

rnade Iri ilnailzlng llre rniiiirnurn exlent of tand required for the s.rld

(P rc)
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5. Accordlngty, the Dis:rict Cot[ector, Siddipet and the vi,c Chairman & rV'anaging

Director, Tetangana State, lndustrja( lnfrastructure Gorporation Limited Hyderabad
shatt take further necessary action in the malter;

JAYESH RANJAN
PRINCIPAL 5ECRETARY TO GOVERNMENT & CIP(FAC)

To
The Commissioner of Statlonefy &. PrintinS, GoYernrnenl of Telangana, Hyderabad

(with a request to publish the notification in exLraordinary issue of Tetangana

Gazette and furnish (10) copies of Gazette :o thrs Departmenl).

1C

The DistricL Coilector, Siddipet Distr:ict.
,r{he Vice Chairman tr Managing Director, Tetanqana State lndustrlal lnfrastructure

' Corporation Limited (TSIIC), Hyderahad
Th€ Chief Commissioner of Land Administration, Tetangana, Hyderabad.

The Commissioner, R&R and Land Acqulsltlon, Tetangana Buddha Bhavan, Ranigunj,

5ecunderabad
mlssl0ner of lndustries, Hyderabad

to Principal Secretary to Hon'ble Chief Minister
Tfe P.5. to Hon'bte Minister (l&C)
The P,S, to Principat Secretary to Government & ClP, lnduslries & Commerce

Department ,. ,tsF/Sc 
//FoRWARDED::BY oRDER// l,' r
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Respected Sir,

. 
Sub:

of
pa
Ac
Re

Ref:_ 1) 6
,) #Xfffi:: trS,T*l/.1..fu;;;".,ment, 

Dtd: 30 o6 zar7.

I irut. kind aftr 
-ooo-

coordinatio, *rotooon 
to the reference cited and it is

extent of Acs.. ari1"]*"e. 
authorities have identified o, 

to uto*it that ?sIIc Lrnaited rn

since the ."" ,"iooiill; I :JH 
5s7-or tr"* ulivernment 

assigned land to a tohr

[;,.:T:-.I:iJa, 
park in the .fiE:::,1T;I T,,:.,fl:i::::j:,::IJ

;.Ht*fffi X*:,ffif ,ilTff L.': .";: m::;:H *H Iff
[Act2r otzitzl.---" 

r\urrct'rurt€t,on and Re-sett]ement (Telangaaa Amendment] Act" 20tg

In view of t].e above' I submit herervith requisition in the format prescribed under Nerv
::fi:::,:T":o"0"' G'o'Ms'No ' r2o,Revenue (.rA&LA) Department, Dtd: 30.06.2017
5570f r,aurue;il".fi:Tfr :'ff ":,:;:":;,:"ili,.:,:":"".'_HJ:rm:;:y;I:
Provision of Rule-S Telangana state Land Acquisition (consent Arvard, voruntary;i:'Iffi il :il:."r},}.ffi: 

t towards Rehab ir i tati o n an d Re setrrementr Ru res-20 r Z

k-

t
(

lr"'tri. .r
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I,y

':2i 
':ti 

r''"

ffi ,: H::1 ; il:l Jr l:[iii{i: li,I ffi *ix":::ffi
AcquisitionnnOl'u'np-"'mpayrnenttorvardst

{Amended rlct.No. 2l /20l?) at the earliest'

yours faithfully,

cL
EncI; (Form-B, B (1, & B (2) alongwith its enclosures

and Sketches) ZONAL MANAGER ?

Copy submitted to t}re Commissioner, Rehabilitatjon & Re-settlement, T9h'gana gqn,

Budha Bbavan, gya"LlJior kind inforaatiori'

Copy submitted to the Vice Chairman and ManagingDire*tor' TSiIC Limited' Hyderqbad 
f01

favour of kind information.

Copy submitted to the Revenue Di,risional Officer, Gajwel Division' Siddipet District for

favour of kind information.

Copy submitted to the Special Depi1ty Collector' Lands Wing' TSIIC Limited' Hyderabad for

favour of kind informalion.

Copy to the Tahsildar, Mulugu Mandal, Siddipet District for information and necqtgary

action.

,

.:r:ilI .i.
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,' i :. r' 
'.,1 l

. FORM,R

Ro qu ru r t rlsno tli,l ;"j Tl q u r o r r r o n
From:

MADHAVI.B
zorytl yLry+.GER, rsrrc Limi.ted.
Ivledchal-Siddipe t Zone.

To
The District Collector
Siddipet Diskicr.

lt is requested to acquire extent of Acs. 325-O6 Gts. of Governneut Asetgled lazd(- h Sy.No. 5S7 tn Mutugu Vlllage & MaadaI, Slddipet Dlstrlst for establishmerrt ofIndustrial Park axrd the details are furnished in Appendix encloscd along with thrce copics..of combined sketch showing the lancls to be acquiled. It is certified that the land to be'acqu ired was demarcated on field and all further necessary information and, assistance will'be provided on the date / time appointed / stipulated by you.

It is requesLed to &cqUire land as per provisions of Section 23 and 3OA of the RightFair Compensation and Traasparency in Land Acquisition, Rehabilitation andAct, 2O.13 (Central Act No. 30 of 2013) as araended by the Right to Fair
and Transparency in Land Acquisition, Rehabilitation and Resettlement

Amendment) Act, 2Oi6 (Act No.2l ot2OtT).

Requisite cost of acquisition including R & R will be deposited in your office as and
required.

Yours faithfulty

GL

to Commissioner, LA and R & R, Hyderabad.

Requisitioning Agency
ZONAI.
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ApFcndix to Forrn_ lJ (l)
....r,1

Nane of the District : SIDDI'B.I.

Narne of the Project : Dstablishment of Incfuatrial patk

Details of Land Proposed for Acquisition:

Total area under Requisition Acs. 325-06 Gts.

a) Are any religious strucfures,
Grave yard or tomb etc., proposed for
Acquisition [Yes/No)

b) If yes, reasons for inclusion

- No-

Not apPlicable

^'l

dL

-Name 
of the

Mandal
0_

Name of the
Village

_ (ii)

Survey No
(in)

Extent
Iivl

Acs Gts.

Mutugu Mulugu 557 325 06

Total: 325 o6

Si Scanned with OKEN Scanner
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t

AppondtxtoForm_B{zl

Certificate to be furnishc d along wlth the requlaitlon

Name of tbe proJoct: 
Establiehment of Industrlal park

(i) certified that the proJect for which the land ie sought to be acqui red in Br,,.dz
Mallaram vlllage' Mulugu Mandar of grddtpet Dratrrot has been ao,arded
administrative approval vide departrnent letter No, vcaMn, TSuc Ltd, Hyderabad.

p) The estimated cost of the project is of Rs. 200-00 Crores and necessary budgcl,ttas

been sanctioned and funds are available towards cost of land acquisition and

R&R.

p) The Department undertakes to pay the fuli ambunt in case of decree I attxdW tlre

Land Acquisition, Rehabilitation and Resettlement Authority/ High Court/ Suprcme

Court as and wherr asked to do so by the Collector / District Collector.

(rL
Re guis itioaic g, Ageaca

ZONAL MANAGER
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SITE INSPECTION R,E,PORT ON PROPOSED DEVELOPMENT OF SPECIAL
FOOD PROCESSING PARK AT WARGAL VILLAGE, WARGAL MANDAL,
SIDDIPET DISTRICT, TELANGANA BY TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATOIN.

The Ministry of Environment, Forest and Climate Change (MoEFCC) vide its email

dated 2l$ and 22d April 2023 has requested the Integrated Regional Office, MoEFCC,

Hyderabad to conduct a site inspection at Wargal village Wargal Mandal, Siddipet District for

verifying the area of land acquired for the proposed development of Special Food Processing

Park by M/s Telangana State Industrial Infrastructure Corporation (TSIIC).

2. MoEFCC has sought the site inspection report in view of Appeal No. 79 of 2022 af
Tumkunta Narsa Reddy and Ors vs SEIAA, Telangana before the National Green Tribunal,

Chennai which was filed against the Environmental Clearance No. SIAffGA4IS/7936312022

dated29.07.2022 issued by SEIAA, wherein the appellant has claimed that as per preliminary

notification No. 1597/IP&INF/A212021 dated 22.07-2021 issued by the State of Telangana,

the extant of the project site is more than 500 ha-

3. In view of above, a site inspection has been conducted on 25.04.2023 by Sh. Tarun

Kathula, Director/Scientist 'F,'trRO Hyderabad, MoEFCC along with Sh. Madam Mohan,

Head of Environment Wing, TSIIC and other TSIIC officials. The key facts of the site

inspection are as below:

i. TSIIC informed that the total land proposed for acquisition as per preliminary

notification No. 1597/IP&INFlA2t202l dated 22.07.2021 issued by the State of

Telangana is 393.35 ha (972.05 acer) out of which 1.86 acer or 0.48 ha are existing

roads. The proposed area of acquisition in the Survey Nos. 845 (46.22 ha), 1209

(100.50 ha), 1495 (123.06 ha) and l5l0 (123.08 ha) in Wargal village and Mandal,

Siddipet District. The copy of preliminary notification is at Annexure I.

ii. The PP has obtained EC No. SIA/TGA,IIS/7936312O22 dated 29.07.2022 ftom

SEIAA, Telangana for an area of 188.65 ha in survey numbers 1495 and l5l0 in

Wargal village and Mandal, Siddipet District, which includes 168.51 ha of land

acquired and the balance is existing roads. The copy of the EC is at Annexure II.
iii. TSIIC informed that out of total estimated proposed land acquisition of 441.57 ha,

only 393.3 5 ha (972.05 acers) was mentioned for acquisition in the preliminary

notifi cation No. I 597IIP&INF I AZl202l dated 22 -07 -2021 -

iv. Till date only 168.51 ha of land was acquired under Survey Nos. 1495 (63.28 ha) and

l5l0 (105.23 ha\ through Right to Fair Compensation and Transparency in Land

Acquisition, Rehabilitation and Resettlement (TelanganaAmendment) Act, 2016. The

copy of the final proceedings of acquisition of 168-05 ha of land is at Annexure III.
v. As informed by TSIIC, the acquisition and fixing of boundaries of remaining lands is

under process at four Survey Nos. 845 (40.17 ha), 1209 (70.85 ha),1266 (36.97 ha) of
Wargal Mandal and Survey No. 557 (125.03 ha) in Mulugu Mandal, Siddipet District

and would be applying additional two applications to SEIAA for obtaining
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vi.

vii.

viii.

Environmental Clearances. The proposed t-ood park is not a contiguous landscape as

per the KML file provided by TSIIC (about six diffenent patches are existing in the

KML file).
During the site visit, it is observed that TSIIC has provided 9 meters buffer zone from

the Sangareddy Canal in accordance with GO No- 168 dated 07 -04.2012. The copy of
the relevant extract of the GO is at Annexure IV.
It is also observed that earth work has been started in the land already acquired at the

Sy. Nos. 1495 and l5l0 of Wargal village, Wargal Mandal, Siddipet District, for

which EC was obtained.

The copy of the KML hle map showing total land area provided by PP is at Annexune

V and its layout map for survey nos. 1495 and l5l0 is at Annexure VI.
The site inspection photographs at Survey nos. 1495 and l5l0 at Wargal are at

Annexure VII. No field visit has been taken up at Survey Nos 845, 1209, 1266 at

Wargal and 557 at Mulugu, where land acquisition and land boundary fixation is

under process and the layout plans were not provided.

4. Tabular representation of facts of lands acquired/ proposed for acquisition by TSIIC:

\

Name of Village,

Mandal Districts

Wargal Mulugu Total

extant

of land

acquired

/propose

dto
acquired
(in ha)

Survey Nos. 845 1209 r495 15 l0 1266 557

As per preliminary

notification No.

1597/IP&INFlA2l202
1 dated 22.07.2021 (in

ha)

46.22 100.5 t23.06 r 23.08 0 0 393.35

As per EC No.

SIA/TG/Ivl1317936312

022 dated 29.07.2022

(in ha)

0 0 188.65

Sy. No. wise area

not given in EC.

This land area

includes both

acquired land and

existing roads

0 0 168.51

As per information
provided by PP (in ha)

excluding roads

40.17 70.8s 63.28 tos.23 36.97 125.08 441.57
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5. In view of non-furnishing of documents such as layout plans of entire project area,

field demarcation of the proposed lands, the exact extent of area of the proposed Special Food

Processing Park (SFPP) at Wargal and Mulugu, Siddipet District, Telangana State could not

be ascertained correctly. However, based on the factual details provided by TSIIC and based

on site inspection, the following is inferred:

i. The total land proposed to be acquired by the TSIIC for Special Food Processing Park

(SFPP) in Wargal and Mulugu is 441.57. However, the exact extant of land including

the existing roads, Government lands @evenue and Forest), which may form part of
the proposed SFPP in Wargal and Mulugq cannot be ascertained from the proposed

land acquisition details furnished by TSIIC.

ii. The extant of existing area including roads, Government land (Revenue) that are not

required to be acquired, and forest land, if any, which requires diversion, if falling

within the proposed SFPP area are not furnished by the TSIIC.

iii. The layout plans of other survey numbers viz 845, 1209, 1266 (Wargal) and 557

(Mulugu) are not provided by TSIIC.

iv. TSIIC provided KML file of the proposed Special Food Processing Park (SFPP)

during the site inspection which shows that there are six patches of land. The area

covered under the six patches in KML file provided by TSIIC (copy enclosed) is more

than 500 ha.

,rt
(Tarun Kathula)

DirectorlScientist'F'
IRO Hyderabad

-\')
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भारत सरकार 

Government of India 

  पर्ाावरण वन और जलवारु् पररवतान मंत्रालर् 

Ministry of Environment, Forest and Climate Change 

उप कार्ाालर्, हैदराबाद 

Sub-Office, Hyderabad 

अरण्य भवन/Aranya Bhawan 

रूम नंबर/Room No. 618, 6th मजला/Floor 

सैफाबाद /Saifabad, हैदराबाद/Hyderabad-500004 

तेलंगाना /Telangana 

F. No: 4-4/2023/IRO-HYD                                          Date: 15.07.2024 

 

Ld Advocate Counsel 

Hon’ble NGT (SZ) 

For the Ministry of Environment, Forest, and Climate Change 

Chennai, Tamil Nadu 

  

Sub: Appeal No. 79/2022 (IA No. 204/2022) (SZ) in the matter of Tumkunta Narsa 

Reddy & Ors. Vs. State Environment Impact Assessment Authority, Telangana & Ors 

before NGT (SZ), Chennai -reg. 

Ref:  i. Email of Ld Advocate Counsel, Hon’ble NGT (SZ) of MoEFCC dated 10th July 2024 

ii. Email of Member Secretary, Infra -II, Ministry of Environment, Forest and Climate 

Change, New Delhi, dated 10th July 2024 

  

Sir, 

 

The undersigned is directed to refer to the above-referred emails on the above-mentioned 

subject, a matter of urgency, wherein on your request, the Member Secretary, Infra – II, Ministry 

of Environment, Forest and Climate Change (MoEFCC), has requested the Sub-Office of this 

Ministry at Hyderabad to conduct a site visit and inform to Hon’ble NGT (SZ) accordingly. A 

copy of the emails of you and the Member Secretary, Infra – II, Ministry of Environment, Forest 

and Climate Change (MoEFCC), is enclosed in Annexure I.  

 

2. In this context, the undersigned conducted a field visit on 11th July 2024, during which a 

comprehensive inspection was carried out, and inspected the Telangana State Industrial 

Infrastructure Corporate (PP) ongoing works at Sy. NO. 1495 and 1510, wherein PP obtained 

environmental clearance from SEIAA via letter No. SIA/TG/M/S/79363/2022 dated 2nd July 2022 

for establishing a “Special Food Processing Park” at Wargal Village, Siddipet District.  

 

3. During the inspection, it was found that out of 120 units in Survey No. 1495 and 1510 

(Wargal), around 35 units were allocated to various firms/industries by PP, of which the following 

five allocated firms are undergoing construction activity:  

 

i. Plot no. 1 Mahadev Agro mills pvt Ltd.  

ii. Plot no .91, 92, 93/2,98,100/2 - Sri Ramanjaneya Agro-industries  

iii. Plot no. 94, 95, 96, 97 M/s Rajendra feeds  

Tarun kumar kathula
15.07.2024 09:18:41

Signature Not Verified
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iv. Plot no.120 M/s Minali medicinal plants  

v. Plot no. 51 & 52 RMJ Veritable products 

 

4. The photographs of the ongoing construction activity of the above firms are as follows: 

 

 

 

 
 

 

 

Tarun kumar kathula
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 5.  Further, at Sy. Nos. 845 (Wargal), roads were already laid around the housing plot layout 

and in Sy. Nos 1209, 1266 (Wargal), and 557 (Mulugu), no construction activity is going on. No 

ECs were applied for these four survey nos by TGIIC. The photo of the roads laid at the housing 

plot at Sy No. 845 of Wargal village is as follows: 

 

 

6. On July 3rd, 2024, PP provided the latest KML file after deducting the areas not under 

PP's ownership (TGIIC). On preliminary examination of the KML file, the overall area in survey 

numbers 845, 1209, 1266, 1295, 1510 (Wargal village), and 557 (Mulugu village) is 

approximately 450 hectares. The copy of PP's survey number-wise area matrix as per the new 

KML file in the six survey numbers is in Annexure II and is under verification. A detailed report 

on the area will be submitted to Hon’ble NGT (SZ) before the next hearing date on 1st August 

2024.  

 
 

आपका ववश्वासी/Yours faithfully, 

  

                                                                                                           

       

(तरूण कथूला/Tarun Kathula) 

वैज्ञावनक 'एफ'/Scientist ‘F’ 

ईमेल/Email: tk.kathula@gov.in 

टेलीफोन/Tel: 040-29390051 

Encl: as above. 

 

Copy to: 

 

1. Member Secretary, IA- Infra 2, MoEFCC, New Delhi 

2. Director, Compliance and Monitoring Division, MoEFCC, New Delhi 

3. Regional Director, CPCB, MoEFCC 

4. Member Secretary, TSPCB, Hyderabad 
Tarun kumar kathula
15.07.2024 09:18:41
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Sl. 
No.

Description
Extent (Acs-Gts) 
(Approximately)

1 PR Road wargal to gowraram 2-36

2 Rajiv Rahadhari to wargal 1-09

3 Haldi Project 4-17

4 Sangareddy Canal 2-12

5 Sports ( Crida praganam) 0-19

6 Park 0-22

7 HT line 7-17

Total 19-12

1 Rajiv Rahadhari to wargal 5-25

2 Navodaya school 27-23

3 Haldi Canal  5-02

4 Sangareddy Canal 25-33

5
Wargal road to avusulon pally  PR 
Road

1-30

6 Thanda (Houses) 6-37

7 GP building 0-16

Sports ( Crida praganam) 0-10

Govt land 0-30

Total 74-06

1 Sangareddy canal  9-30

2 Wargal - Mulugu PR Road 2-00

3 Govt land 2-12

4 Ayyavari  Kunta 2-32

Total 17-14

1 HT Lines 6-30

2 Existing PR road 5-13

3 Sangareddy Canal 5-02

4 Water Body 3-28

5 Sports ( Crida praganam) 0-20

6 grave yard 4-00

7 others 2-35

Total 28-08
1 Kunta 5-48

2 Private Land 10-00

3 Temple 0-12

Total 16-20

Wargal
1495 & 
1510

4

5 Mulugu 557

3 Wargal 1266

1 Wargal 845

2 Wargal 1209

Statement showing the details of Land deductions in  Wargal (V) & (M) and Mulugu 
(V)&(M) of Siddipet District

Sl. No
Village & 
Mandal

Sy.No.

Details of other lands
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